
REG ISTERED 

CEMRAL ADMINISTfATIVE TRIBUNAL 
BANGALCRE BENCH 

Commercial Complex(BDA) 
Indiranagar 
Bangalore - 560 038 

Dated : 	- 

Application Nos. 

App1jcpnt 

Shri R. Durgaprasad & 7 Ors 

To 

991, 1992, 1993. 2039 to 2043/86(F) 

Resppndent 

V/s The Secy, M/o Finance(Dept of Expdt 
and 4 Ors 

Shri R. Durgaprasad 
D.O.S. L - II 
Central Excise, HQrs Office 
PB No. 5400, C.R. Bids 
Queens' Road 
Bangalore - 560 001 

Shri A.S. Venkata Rarnaiah 
Dy Office Superintendent L—II 
CEX, HQrs Office, ,Central Excise 
C.R. Bids, Queens' Road 
Bangalore - 560 001 

Shri H.S. Ananthapadmanabha 
Dy Office Supdt. L—II 
Central Excise, Lalbagh Division 
Bangalore - 560 025 

Shri B.R. Sridhara 
Dy Office Supdt. L—II 
HQrs Office, Central Excise 
Central Revenue Bids 
Queens' Road 
Bangalore - 560 001 

5, Shri P.K. Janardhana Rao 
Dy Office Supdt. L—II 
CEX HQrs Office 
C.R. Buildings, Queens' Road 
Bangalore - 560001 

St B.M. Vinutha 
Dy Office Supdt. L—II 
Central Excise HQrs Office 
C.R. Bids, Queens' Road 
Bangalore - 560 001 

Shri E. Nagaraju 
Dy Office Supdt. L—II 
Central Excise HQrs Office 
C.R. Buildings, Queens' P4 
Bangalore - 560 001 

Shri Doddarangappa 
Dy Office Supdt, L—II 
Central Excise HQrs Office 
C.R. Buildings, Queens' Bd 
Bangalore - 560 001 

Shri M.S. Nagaraja 
Advocate 
35 (Above Hotel Swagath) 
1st Main, Gandhinagar 
Bangalore - 560 009 

The Secretary 
Ministry of Finance 
(Dept. of Expenditure) 
North Block 
New Delhi - 110 001 
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1. The Chairman 
Central Board of Excise & Customs 
New Delhi - 110 002 

The Comptroller & Auditor General 
New Delhi 

The Collector of Central Excise 
Central Revenue Buildings 
Queens' Road 
Bangalore - 560 001 

4 

The Assistant Collector of Central Excise 
LalbaghDivision 
Bangalore - 560 025 

Shri M. Vasudeva Rao 
Central Govt. Stng Counsel 
High Court Buildings 
Bangalore - 560 001 

Sub ject : SENDING COPIES OFCBDER PASSED BY THE BENCH 

Please find enclosed herewith the copy of CIRDER passed by this 
Tribunal in the above said applications on 27-8-87_ 

End : As above 

e uty Registrar 
Judicia1) 



BEFOrE THE CENTEtAL ADMINISTfTI'JE TRIBUNAL 
EANGAL ORE 

JATEJ THIS THE 27th DAY OF AUCUST, 1987 

Prsnt : Hon'ble JusticL Sri <.5.Puttwarny \Jic.—fhairmn 

HLn'b1s Sri P.SriniJ.iEn 	Mmbr (A) 

A1ictin Ns.191/06(F) C/w 

1992, 1993, 2339 to 2U43 of 1985 

h.DUapr3J, 
J.C.S. L—II C.ritral Exei5s, 
Pb NQ,54J09  Hqr: Dffic, 
Queen5 Fe-ri, C.R.Fldc., 
Banr1re - 560 LIOl. 	- in 	p1ictin No.1991/86. 

A.S.\ienk-ta Rzrnaiah, 

3y.U?fice Su 1:intndnt L.II, 
CE<, Hqrs Office, Ok B1cç., 	 - 

ueen Rcad, 	nç1re - 1. 	S in 	;1icatifl 

H.S.Ananthrflnbh, 

Dy. C S L II, Cntra1 Exci, 
Lalbac.h Diviici, 
E.nc1re - 25. as in 	1ictiEn ^1L .193/85. 

 
JV •O S L II Hqis Office, 
Cntr21 Excise, Quene Fcc-ri, 

Binca1cr 	zis in 	k1ictien %a. 2039/85. 

P.l.Dan'rdhnc Rc, 
Dy.OS L II, Cntra1 Excise, 
Hqrs Office, CF Eliks., 
Enc1oi - 1. 	.s in 	•4ic.tin 	.2U44/85. 

o. B..\iinutha, 

Dy.CS LII, Centr1 Exci, 
Hqrs Office, .nç1rc - 1. 	in 	, licctien 	.2041/85. 

7. E.Nsccraju, 
UDC, UnJer orders cf irumotion 
n Dy.05 LII, Centr1 Excise, 

Hc:rs Offic, Banç1ore. 	in 	a 1ic.tin N.2U42/85. 

I1ul  

\\ 
</ 

8. Jrançz, 
Dy.05 C II, Centrz1 ExciEe, 
uec2ns Rd, Bança1r.. 	'it. in 21icatien N.2043/B5. 

. DR.M.S.NacErj 	•.. 	AIvccatE ) 

vs. 

1. Unien of India, by 
Secretary Ministry ef Finnce, 
(i)pt.f ExHtr.), Nurth ElQck, 

New DElhi. 
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Chairman, 

Cntra1 6aC of Excise & 
Custm, Now Dvlhj, 

Cumtr liar & Auditor 6neral, 
CCI, Nw Daihi. 

Ca1lctai ef Central Excise, 
Quaan'E Ioi, Bancc1rs - 1. 

5, Assistant Coiictur e f Cantral 
Excise, La1bcçh Division, 	... as in apiicatin No.1993/a6. 
anca1ir - 25. 

Sri l.J udva R 	,.. 

Thoso 	4jcitjons have cume up before the  

Tribunal tdy. Hcn'tis Justi 	Sri .S.Puttaswarny, Vice— 

Chairman, m-!Je the follewinc : 

D E R 

As tha quotjcns that arise for determination 

in theaa casas art. criicn, wo -r'!10~usa tu Jis osa of tham by 

a cammiri LIcLr. 

2. 	Prior tci 	cn 1.1.13 and nwarJs all the 

a iicits aru wcrVinc is Duty Officu Surintendnts—

Lavol II 'JC1 II') in the Cntral Exsjo & Cu,t'ni Dert—

mont of C:.vrnmnt. Pxicr to 1.1.193 1 thair c' scale Was 

5.425-70U and that of tha Inspactcrs. w,s -.5.425-3JLJ. 

3. Tha a alicarits claim •arity with th In-octors 

of the D.pitmcnt on divia factors, 

4. 	Usfeire the IJ Pay CornmiEsicn prid.d avor by 

lato 3ustice Sins hal ef the Supreme Court, the DOS II 

claiming rarity with thu Inspactrs of the Jart e urçed 

the said Ccmmjssjo -i to rocammond for extendine them the 
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vey time cls which is --!lowed tc, the In 	cto3! of the 

Dipitmont. But it a, 	that the IJ Pay Cmmisian with- 

wut spcifically xaminc thoir said claime and mcing any 

scific raccmm2nd~;ticnE an the same, however rs,mrnended 

to Guvrnmmt to revi 	ay sc-alet of Insnctor5 from s.425- 

81) to 1640-291) an the pay scales of i)[JS II from 	.425-700 

to s.14JJ-23JJ. In its rsc1utjuri 	ted 13.9.1986(Annexure 'A') 

and the C3ntra1 Civil S.rvi 	Fvisad) Pay Scol5 Ru105 of 

1986, Gavarnrnent hd accal ted and ha irn lemented thorn frc'ii 

1.1.135. H.nc the alicant in the searate and ienti-

t-1 aliCatiOflE rne unar 5etion 19 of the Adrinistiatjve 

Tribunal5 iict, 1985'Act') hdve ruuht for a direction to 

the re ;anent t 2xtend then Lhe ay scale of P5.1640-2903 

a(cr) ja allewod to Ins,- cctois of th2 Department from 1.1.1996. 

In thail cemmcn rly, tha rcsndentE hLvm assorted 

that tha anture of duties perfcrmed by the 305 II woro not 

crn6rb1a to tha Iispactoxs of the Deartmant and thwrferi 

they wie not ontitld to hichr ay scle of s.1540-2900 

allowed to Inetors. 

Jr.M.S.Nacaraja, laarncd counul for the elicants, 

contends th,t the ntura of the dutjac erforrnsd by DL5 II 

and Insectars of th2 De'artmunt in all r spocts wore one 

anJ the same and thria1 of hihe scales allowed to Ins ecters 

w<s discilminatoly and violative of Aiticls 14 & 16 of 

the Constitution. 

7, 	3ii 1.JasUdVa 	laarncd counsel for the ros:on- 

dants, ccntends that the nature of the dutios =rfarmed by the 

3(35 II :fld In ect1 were not wn and the same aid were totally 

jfferant and therefore allowinc hihr scales to Inscters 

S 



-4— 

Wa5 not ciscricninatcry and does net vielate Artic1us 14 & 

16 .f the Censtituten. 

Bufure the P1 Riy Cernmissien, DOS II c1.irned 

rity with InE~,sctcrs and fcc axtiindinS them the 1,Ly sla 

allowr2d to Instcrs ef the Da:t. But on thu same thre 

were no suci?jc raremmenetjens to Gcvarnmnt whieh also 

id nt Rxmina their claim 	ei?ira11y and qiva a detision 

one way er the cthr. 

In their 	.lieitins and the v.ry alabwrte 

written brisf filoA bofere us tcy, the a; r liant5 have 

prgmur 	mass Lef material justifying their elaim fur 

parity with the ins?cctccs. In parc 	(v) of the written 

brief the 	ljents h:d 	sr La. thus : 

"9(v) Suceesive p5; cummissiuns are sluly 
are slewly ste1—by--step brininc th.p minis— 
turial su; ervisury caires tc L lss thaiminc 

rk, in the scnFu th t they arc n(t .de— 
quately 	munaItud. Only to hic.n—liGht this, 
thu chrt is prc;ra in •.ra 5-13 of th 
Fplic tion. 	In pra 	Iv) of thair rely, 

the avrmant mu by the R 	ndants, th t it 
is ntural thdt the scale of ay for the .ost 
uf Inspctccs will be imrd with the 	- 

sara of time, is nut at all ccflvincinr, be—
causs, th: Ees:undonts have net iut forth any 

rsn foi theii such averment and at the 

some tirna, the 	pondents have also net ad— 

duc...d any ruasan for not civinc same treat-

ment to ministerial supervisory officers. 
Also, the Fescnients have net di les 	as 
tG. uh:t sin the DOS (uuuivalent ca!rE) in thu 
same W ax tment hve cummjttd and why such 
un—n.tura1 tiotmant to thm. 	p[:1jnts 

further request to consider the fLilowinc 
true position 

Head Clerk Inspector 	Jerae with 
(Now JUS L.II)uf C.x.(L6) caferance to 

SCiLE 	SCALE 	JCS L.II 

I 	Pay Commission 1931 133-280 130 	(ProLn.) Hichur 

123-203 

II Pay Commission 1959 210-380 213-333 Equal 

III 	Pay Commission 1973 425-700 425-800 Lower Max. 

LI Pay Cumrnission 1935 1430-2330 160-29J3 Lower 	laX. 

Lcwr Mm. 
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L)y.Uffice Sudt. Inspector Decree with 
(now D05 L.i) of C.Ex.(SC) reference to 

SCALE 	SCALE 	DOS L.I 

I Pay Cmrnis5ien 1931 
	

253-325 
	

200-300 	Hichir 

II Pcy Cerninissien 1959 
	

335-425 
	

320-435 	Hiçher un. 
Lower fuax. 

III Pay Cammission 1973 550-750 

If Pay Cemmission 1935 15Uj-2560 

	

550-930 	Lower Mx. 

	

NO SO CAJR 	Lewer even 

	

134U-2900 	when comro 
with x:ecruited 

Inspacter. 

In both the cases as shown in the bovo charts, for 

DOS L.II and DOS L.I, there ws nothing adverse in 

th minimum basic start and annual jncremsntc till 

1.1.36. Dewnwrd trend in tha cy scaiss of the 
mininst_rial suiorviosry offioers cornt.c.rtively with 

InSr tOiS of the same i artment,(which supervisory 

officorE were all alonc (fer a ptried of 55 years) 
ithr equal or were in hicher status) has now romultd 

in not only frustration but also humiliation to the 
ljcant cadre within tha de rtme-it nd fur that 

mattar even within tha same offica also." 

Ja are not in a position tc say whethhr 611 of the stctmnent 

are correct or not. even otherwisc all these and othaI facters 

elaborately stted by the a 1icants in thcii aiicinz;l ali-

ctienc an:J written brfc unaubtdly call for . furthtr con-

sidoration by Government in the firct instanca. In this view, 

we consLar it rof;.Lr to direct Government in the Finance Minis-

try to examine and decide ths claim of the a.: licants by collect-

mc all such infarmnation and material s is necassary to decide 

the auestins. 

1J. 	For the above .uroae, we consider it Fioper to allow 

the LFlicants to file their written iersentaticns before 

Gc,arnrnent within a reasonable time. Jr.Nauaraja seks one 

month' time from this day to file the 	beufere the 

Government. JR are of tha view tht this re uect of Jr.Nccarajz 

is reasonable. Je also ccnsiar it preFer to fix a reasonable 

time for the dis OSal of thee r resentatien by Government. 



I 
I 

	

11. 	In the liçht of our atova discussions we make the 

£clluwinç ordeis : 

Ui: permit the 	ljcnt to file their 

wiitten reprsentatiOflS on thsir claim 

bofore Covcrnmnt within E period of 

cno rncnth from this dy. 

Je dir.ct Government of InJia in the 

Ministry of Financi.,  to cxacrine and dispose 

of written r resenttiwn if any to be 

filed by the i;ljC3flt5 within ap,riod of 

six rnnths from tha dcte such T@-, rese-It6—

ticns are fi1J bfora it, 

3. All qusstions io ift o1en. 

	

12, 	Alictions are dis.uscJ of in the bui; t:rfns. 

But in the circuinstantes uf the 	wo iIect th 	ErtiDs 

to Lr thoil own cts. 

CE—CHA

an 

 

— 

riE1EER () 

Ccç(-.. 

DEPUTY RECJSTMR 
EZTL 	M 	rTf/E TRISIpAL 1 

AOO1TIOAL BEflCH 
UNGALORE  


